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STATEMENT BY PRIME MINISTER
ON RAM JANAMBHOOMI-BABRI
MASJID DISPUTE—Contd.

THE DEPUTY CHAIRMAN: Now we can
continue with the clarifications, suggestions
rather. Shri P. Upendra... (Interruptions)...

SHRI SUKOMAL SEN: Madam, please
let me finish.

THE DEPUTY CHAIRMAN: Okay, we
are in the 29th minute. You can have one
minute.

SHRI SUKOMAL SEN: Madam, 1/
will put only two questions to the  hon. Prime
Minister.

The fact is that despite the court orders,
one by the Lucknow Bench of the AHahabad
High Court and the other by the Suprem,
Court, the construction has been made, a big
construction has been made. Now it has
stopped, it is reported.

Now, what will happen? Will the country
now see that despite the Courts' instructions,
the Courts' rollings, defying the Court
rollings, construction can be made, for ten
days it can be constructed and it can remain,
it can exist? Will country see so? What is the
Prime Minister going to do about the
construction?

Secondly, the last question is that both the
BJP and the VHP have openly, pub-Ixly
declared that it is a question of faith, not a
question of a judgement by the court and that
if the court verdict would go against them,
they would not abide by it. They are raising
the issue in such a way that the court is also
ultimately pressurised. That is the intention.
In the situation, it is my feeling that by
talking to them and by not taking into
confidence any political party in the country,
the countrymen of India the Prime Minister is
actually on a tiger.
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Does the Prime Minister understand this
position? And I would like to know, when he
is riding on a tiger, how he wants to get out of
it.

Thank you.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI M. M. JACOB): There is
the NIC to take an appropriate decision. Don't
forset that... (Interruptions)

THE DEPUTY CHAIRMAN: I think that
this House represents all -political parties,
does it not?

SHRI P. UPENDRA (Andhra Pradesh):
Madam, the whole country heaved a sigh of
relief at the cessation of the kar seva. We
have indeed passed through a period of great
tension during the last three weeks or so.

I must congratulate the Prime Minister for
his patient and tactful handling of the
sensitive and delicate situation. It shows that
patfence generally pays, if not always.

I should also compliment him for bis very
balanced and factual statement which is free
from polemics, which does not blame
anybody.

I particularly liked the portion where he
mentioned that he would continue the efforts
of the previous Governments in settling this
issue. That shows that the policy of the
Government of whichever complexion it is
would be that it would continue the efforts of
maintaining, upholding secularism, communal
harmony in this country.

There is one section which also requires to
be complimented. That is our Muslim
brothers and sisters who extraordinarily kept
themselves cool at the greatest of provocation
when the High Court orders were being
blatantly violated. Otherwise, there would
have been a great communal conflagration in
the country by now.
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[Shri P. Upendra]

I don't agree with my friend, Shri Sukomal'
Sen, when he blames the Prime Minister for
not consulting other parties in this dispute
because the immediate objectives were
todefuse the situatio to stop the work and to
ensure compliance with the court orders. As
far as these objectives are concerned, only one
party was involved, and that party had to be
prevailed upon. pressurised on or made to
agree. That is what the Prime Minister has
done. And, as it has been rightly pointed out,
there was no deal. Unless there is a specific
formula which he has to discuss with other
parties. I don't think there is any need to
consult them as far as this portion of the work
is concerned.

There were derogatory remarks also about
consulting the sadhus and the importance
given to them. I must say to this hon. House
that during the previous too Governments also
the same proce-dure was adopted. Whether it
was Vish-wanathji or Chandrashekharji, they
did consult the sadhus and mahants, moulvis
and mutlas in addition to political parties and
organised  representatives of  various
organisations. Therefore, there is nothing
strange in this. We have to consult them
because they are the people involved in the
situation. That is what has been happening,
and there is nothing strange in that also. They
have to be convinced also.

Everybody relises the solution to this vexed
problem can come only through negotiations.
And negotiations have to be done with those
people who are actively involved in this
dispute.

Now there is a climate for a permanent
.solution. Even a party like BJP, which had
got deeply involved in this, wants to get away
from it leaving it to the religious leaders. This
Government should take advantage of this and
in this the Prime Minister should take the co-
operation of all the political parties. I am
happy that the Prime Minister has primised
that he would consult all the political parties
and groups while formu-ting not views on
this,
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There is one point which I would like

to specifically ask the Prime Minister. I don't
know whether he would answer it or not.
There are two things when he mentioned
about the Suprsme Court. There is a reference
for opinion and there is transfer of cases for a
decision. If it is a question of opinion,
naturally he has to get the consent of various
par-

I ties to abide by that opinion. But, if it is a

question of only transfer of cases for decision,
I don't think there is any need to get any prior
commitment of all the parties because the
decision of the highest court is binding On
every citizen of the country. They have to
abide by whatever judgement the highest
court gives. Therefore he has to make up his
mind whether it will' be a reference for opin-
ion or whether it is a transfer of cases for a
decison.

Then there should be some effort also—
either through the State Government or
through the Centre directly—to ensure the
protection of the mosque there and also to
cordon off the acquired land where the work
hag been done so that no unauthorised person
will encroach upon it again before the Prime
Minister conducts his talks and formulaes his
views. Even the acquired and should be
cordoned off and should be protected. Finally,
I would like to say with four months, time the
Prime Minister has put upon himself a very
tight shedule. It is is a very little time. Four
months will pass by ust like that. I hope he
would initiate  discussion, and talks
immediately and find a permanent solution to
the vexed problem.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtra): I rise to echo the
sentiments of an over-whelmng population of
our country and their gratitude to the hon.
Prime Minister for defusing most patiently
and in a Constitutional manner a very emotive
and explosive situation in Ayodhya. He has
done it without making a single arrest or
shedding a drop of blood. I consider it as a
very great good fortune of mine that I am
present here toread his statement. This issue
has been the cause of a considerable adverse
criticism and of a great provocation. It
would have been
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the easiest to push the button of Article 356; it
could have been the easiest to resort to State
force, but the path which has been adopted has
been a sagacious one, the constitutional one
and the correct one. I must also thank the Sup-
reme Court for taking a very very constructive
approach in the whole matter and for bringing
down the tempers. I wish I could say the same
thing about this House. I am really sorry that
this House has not risen to the occasion and, in
fact, instead of making things easier, it has
made things very very difficult by transacting
no business at all for almost a week. This
Statement is vindication of the supremacy of
the Constitution— the rule of law, democracy,
secularism and. above all, national integration.
Let us understand that the rule of law and
secularism stand on a much firmer ground and
are not as brittle as some of the Members here
express. I am quite sure that we will have a
solution 7o this very vexed problem. As has
been said two things are significant. Firstly the
best way to solve this problem is through a
negotiated settlement. That is the best solution
to any problem. If it does not happen, then. we
have kept the other legal course open, by
going to court. It is a very vexed question. But
I am quite sure that we will cross that bridge
when we come to it. I am also confi-dent®
because even during hearing before the
Supreme Court, the parties see cl»ar as to
where they stand and very often .a settlement
possible even in the court.

Last hut not the least let me end up by
saying that we on our part the Mer-bers of this
House, shall resolve to contribute a little more
constructively to the nation and not suspend
our work on provocation or without
provocation; and contribute in the words of
the Prime Minister to "strengthening the
traditional values of religious tolerance " by
showing telerance inside the House and in
maintaining peace again inside the House,
tranquility and communal harmony again
inside the House, Thank you.
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THE DEPUTY CHAIRMAN: I have
allowed Mr. Abrar Ahmed on a point of
order. AH of you, please take your seats.
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Considering the seriousness of the situation
because of which we could not run the House
for one week over here, please have

restraint and strengthen the
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q piafa)

hands of the Prime Minister in solving: this

problem, if you want it fo be solved

(Interruptions). Please ask your questions.
SHRI ASHIS SEN (West Bengal): Madam,

when Bhandareji spoke about pretention of

secularism, should we have got up and
objected? (Interruptions). That was also not
proper.

SHRI S. S. AHLUWALIA: It is in the
interest of the nation. (Interruption). It is not
a personal thing. (Interruptions) .
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The Congress is for the construction of the
temple without dismantling the mosque.
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The Congress is for the construction of the
temple without dismantling the mosque.
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You are saying something and you are being
applauded by the BJP. Mr. Pramod Mahajan
has said, "this is a very relevant question.
"(Interruptions)

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: They are also agrees ing and
you are thinking.. . (Interruptions)
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THE DEPUTY CHAIRMAN: No
cross—talking please.
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In case it becomes necessary, the litiga tions
pending in various courts on the subject
would be consolidated and considered by

one judicial authority.
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THE DEPUTY CHAIRMAN: He is not
agitated.
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THE DEPUTY CHAIRMAN: In the
House, everything has to have some re-

levance. = Whatever you are asking...
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SHRI SUBRAMANIAN SWAMY (Uttar

Pradesh): Madam, this is as bad as the BJP
claiming to represent the Hindus.

THE DEPUTY CHAIRMAN: I am not
permitting.

SHRI VISHVIIT P. SINGH: Madam, this
should not become a model for inciting
communal passions.

S 1oy S 5
/1 cé—"q‘,:w/ 0’.—*/ -

o ol s, ./cﬁ"a.e/
Je bl -

T[] Transliteration in Arabic Script.
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THE DEPUTY CHAIRMAN: I am
not permitting such a statement... (In-

terruptions) ...

SHRI SUBRAMANIAN SWAMY:

Madam, is he speaking on behalf of his party
or his community?
(Interruptions)

Tro WAUT HPHT @ HF WINW
faege v & 1\ a8 WE A ey
agt s afgw L. (@) S
Twg A g wW A W T
TR g L. (mEaw) ag s
ﬂa@am?@ﬁm&aﬁ
THEAT T qAF FATAT TN ..,
(zaam)

gumRmfa o wer dfew L.
(W) AT T @HTT ST
. (wrmar)
SHRI SUBRAMANIAN SWAMY: Is he
speaking on behalf of his party or his
community?

Fomafy : ﬁwmf‘cﬁt

GRAIREAT m’aa T AR .
(swmar) & mpy s @ a:grf’r
offr WST . . . (FwEa)

st rqau‘sﬁrt?ag:rra (wis
w3r) ﬁgg@r& a%f & s &
gt ... (coEaw)

w/ TSP
e S A AT
LN e

THE DEPUTY CHAIRMAN: Please,
order. Mr. Rahman, limit yourself to two

minutes only.

*ft wigeE SR @I o AeE,
m@malf FIE FT &HN  TIOER

qg HAWTET & a;m'rr%-c -
FrE gafm arIe A& FET 9ifgn,
R g aﬁﬁga’?ﬂotﬁa faea
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fag afeag, s aadn 7w &1 i
¥ I EEA-U-STHT WA A

(zaaaw) o WA ¥ FAFET st
AT amiE A T 9T 4 T8

va f)i/aw [ AAIABE G
s y?ﬂg,f’w//c/ s, L
U""}"" ) ja »:’:/(}“’JIJJLM

2- (o s , i d-lf 4

M&JZJJW/JA/}J, ;

. -o{ ,_,5/ L.wé’ s o
/(54"/*@ ) d‘ PHorio Bl

.-(5:/5.}'/ ufaf/f}ffﬁ%’) z.""

FT ? Fa oAEw wae g, faew
feg oferg arl s A9t & oY
- g IoEr g0 FEEr
Y maré af §, F wega  wEw
fafrez qeE § 9% evEave 6T
fe av@ s s&r 0 awdw

+[ ]Translitration in Arabic Script,
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wRaAl WA §, FEAG-UFo o 9‘ ,
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¥ 7z {rdaw o =g g fr oAl
F a9 ¥ gOac 7y wwEr W8
fr ZRT T2 WY WA SURT Gl
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st fgeor =g swat o Fur A
FETEE T R WIS
g8t ¥ dEed & us Iy AT
q ag a1 FE & B wiear § =g
ST FTC JAT A0 AT AT )

gaawraia : mEdr S, us ard
Fg, 3 f5 AW QT W e
o I SER W o W §
W Fee FAmTE )
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7 IO 2 @ 2 IUE BIEFL YA
aFel ol gk ww faewr o)
WA g ¥ fau = wT @) §
gaFr g ffew

st ®gmw @y ;I (WR
RIX) : g AN AR qHGT d ST
W E 1 AW

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu): Madam, what is this?

SHRI V. NARAYANASAMY: (Pondi-
cherry): Mr. Joshi is saying one thing and
Mrs.  Scindia is saying another thing.
(Interruptions). ..

SHRIMATI JAYANTHI NATARAJAN:
You ask the newspaper reporters.
(Interruptions)

Iqawtafs ¢ AU fwrwm ST,

ol ety wimy ;o

i frdt gy aga ¥ mRea A fet
afas e & Sy@ Figwar %
H¥a4q o 3@ T &y feoqeqt
HOT WA Ay § ... (saEgw) L.

Ao st #7 @ AT
firg mar 27

AN HON. MEMBER: We should not
mention the names of those who are not
Members of this House.

4

*Expunged as ordered by the Chair.
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saaunfys @ oy fafre, it
3 AT |

# SAIE AGTHA : A AT GqEE
AAAAT WY TS &Y T 1 WA I
a9z fagrz e g ... (smewm) ..

Frgemate © OF faez. | (Swaw)

w3 Afznwfa F 4 L., (samaw). .
o WRIE APISH ; T@F I
foam wgf gvit 1 .. (s2amwA). ..

SHRI SUBRAMANIAN SWAMY:
What did he say? I did not listen.

THE DEPUTY CHAIRMAN: I don't
want it to be repeated.

DR. JINENDRA KUMAR JAIN
(Madhya Pradesh): Madam, he  should

apologise for having said that.  (Inter
ruptions) .

THE DEPUTY CHAIRMAN: Anything
said about any Member who is not a Member
of this House or anyone who cannot defend
himself or herself in this House will be
expunged. I request... (Interruptions). Just a
minute. (Interruptions). Let me finish.
(Interruptions) .

= wArg wgvw : PERE § w@N
¥ FrE AEEeT gl T SmodT
(agW) .. .99 2y fare # <fam
SUE AU o G S - A
q O Az WY £ zmwr faega
TR WT RIS, L (saEw) .

R Fem AT awe o
e A W e ¥ 9, fFE W
Faw @ .. (eEEud) . .

Saawnafa : &, 91 @ gy
oo (BmEYT)..

St fEew AREw @l 2 IW
T3 T @ AT Ata A b,



243 Statement

[#% Feaw aEw qi€a]

FErSTATE g o | (AgEW) L, T
W AF T1fEg ) L .. (mEuTR). ..

=Y gregwita {ag qgarfaar oy
R FTEATFL L. (Twaww) . ..

o fadezywe &% @ TWH @Ar
wift @ =faw )

UF WHA @S€q : O°T Sl
weE 9qr ?

ot faFmT a (Wewr s3w) ¢
frgraa dgr sz ur 1. ., (smEwrw) .

NN A S
.- fc‘»/éio z.. L&?_,}:z

ot W wgew o:
wt daTw A A o F
THE DEPUTY CHAIRMAN: Please.
Order. Nothing is going on record. I am not
permitting anything. (Interruptions). It is not
going on record. Without my permission...
(Interruptions).

1% &5 ATEY 1, .. (SAFAW) , . AT AT
30 99 TO A N 1. . (T L
§fsq, e | (=Ea™)

fr off dETR ARER qEEew ;. TR0
QuT JiAA AAEE, WAL qEuaT
21 dew, guv wg AR T N gt
e AT q oty L, (STREE) ..
ayawmfa : dfsg, &fse 1 3,
o s § & =@ama
W FE dirmesa & ssiar § ar
Iy ffe ¥ I o weard
¥ wr faar g, Fr G Freet
g, SOU wH, WX maW HSr St &
it g T 2, FiE e g &
WY SAFT q9e g, THE ART WK
FIE FET a ag mrerafewar feerd
¥ g smowr ., (eqmanA) L

F[ ]Translitration in Arabic Script.

*Not recorded.

[RAJYA SABHA]

by Prime Minister 244

This is my ruling from now. Anybody who
speaks outside this statement will not go on
record. We are not having a debate here that
they can make any point. You have to seek
clarifications and the limitation is only two
pages. Anything beyond these two pages will
not go on record.

ﬁigm ACAT JER : FAR
e AR N wifgdy . L . (i) .

DR. JINENDRA KUMAR JAIN: Madam,
you ask him to apologise. We want your
ruling on this.

THE DEPUTY CHAIRMAN: I will look
into the records as I said last time also. I will
see if anything wrong has gone into the

records... {Interruptions).

Gl A Pl

S e (LF

T A
U%‘*?WG“TUMQ;JL o
S T
N RN
Cahl e i



245 Statement

THE DEPUTY CHAIRMAN: If  he
wants to say sorry, let him say sorry, If he
has said anything, let him say sorry; if he did
not say anything then it is O.K.

o FatweT aw T, w e
JGT A AT g E? WA HTETW

g% ? sipu sy, sMw E )., (SEaH)
U"‘C/’»‘U"’Jﬂ ’;f:v
4_1._,1, L/Ufﬁ.‘:.-.)_),fék

:;-G"/a,:v L f”/

dl‘/(_/{/b-’,- ‘/ ,)1{ M

"'/‘V..u o

%ok lu '.’...(/_:‘{/;/_"'}J‘(y}‘;g{
i

st o Wit (msm w3W)
atadts gumsmefn S, 8RS
HEAIT § T gad v F AT
q1, zgfMe ag I &1 & gEArs
W g am AT Bt 9, € 399 W
frdr fram & magaar g &, =W
IT WHEl H TAYRT FIA T MW
fer &, § oY 97 wemi w1 Arfuw
@3t g1
omﬁm'ﬁ.aimﬁﬁl

awamwﬁ:uaa‘rww;ﬂw-
&Y 7gf 1 AT T[T g
Ty 3‘%% T @ar g &y

(TmEEm) ., aqit St | W
e

m*ﬁqmﬂ@ﬁa@qi
oy faey wig e

F[ ] Translieration in Arabic Script.
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g fo @7 Ty 9w ¢ TAF HiF-
weR ¥ WAHW g 7. (sqamw) .. w
AF #fa-dea Hix SuF w9eq
azeal F, , (sMAN) . F ATAT AT
g. . (samars) |,

St TR AN Aiwd : T AW A
FTFIT 9T SIAT 0T , , (Sear)

THE DEPUTY CHAIRMAN: Please,
please, Shastriji I have given my ruling,
"Please talk about these two pages." If the
Prime Minister has mentioned anywhere that
there is some dissent in his party, then you
may talk about it. If it is not mentioned I am
not permitting it... (Interruptions).. . I am not
permitting it... (Interruptions)...

SHRI PRAMOD MAHAJAN: Madam, we
have to re-read the statement. We cannot ask
any question.. . (Interruptions).. .

THE DEPUTY CHAIRMAN: Please,
please, let me handle it... (Interrup-
tions).. .

N faw wmig medl - oaga
faqerar & ..

geaqmafx « Wy oy, § et
I think nobody is serious about this matter.
Will you please keep quiet?...
(Interruptions).. . 1 don't think the Members
are really serious in listening to such other...
(Iviterruptions) ...

fo s@ wet 0 d 0w
ﬁmrcrtmrmauwfw
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[+ fazor wia avesd]

AL IHT NRW awhre favemm &
gl § 6 a8 I ymarem & A
e Fararam % fEw &7 qmeA
FL WL WA TG TIF T QLT 2T
BI-FAT ATTAL WA ¥ oy e
B F Seu g Wi adisT
rpErTs & Rt qET FT 0
geafeafs F@r A1, @y wAdE
qat7 war St A sy 8, qra I
Wt wrAar 0 F FaEd 4 I
R arEaT g1 1983 # gwhiw #é
¥ =g 55;;} fgar ;t fe ga1ea &
s Ffgcam & {]
T OPE ggrua"r M ) 19%??%
1992 % ITH AT FT AT AGN
goT | . (FEuw) . . & S fean
arg ¢ (aer)  F gIgen 3w £
. (wmEawm) . g 91T 3w §, oy §A9
g1, . (s08aw). . 1985 sEaar art
N ¥ qg Faew WAr 5 q=w a0y
&t qfewg &1 gar 2y s

THE DEPUTY CHAIRMAN: I am not
permitting it.. .(Interruptions).... I am  not
permitting it. . .{Interruptions)...

sy favoy wia qvwelt . ifew wawan
gg 1 F ;W F1 qEm afvEw
HUTT T UESHED @I TG FY
i R Sl
&1l {5 e a%
afrﬁa:;gm. e Ferfafy &
WA AEGATEN HIFIX A7 & AT
& o1 Iaer Anr R W7 wHAT ¥ ..

L2
R
Ay

Iaaaf : ury e (FwEa)
afge wred oY, WEHZ ¥ Fg [e
ag femrs & «g) smom)

ot faoy wi@ AEA T AW
gfz IAT LRF T VAT FAqr TE
w qET FEafoafy & Ay A
g AT ATTAT A AT FLT
g fF g7 SuT w3M YR M IE &
gSE-AAE %, |Eley AEmEd F
foal &1 wemTA HTAT AEA § A
qe feafiy Fwreor A8 wL W IE, Qv
G% FIT ATeT G AT =1gY |
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Feqfeafy @ quaT Arfgy A Twq-
feats zgar o A1 f9aF ama
919 Wy oft 7 agy ZY a9 ¥ am
favia faar @R 59 feafa # guand
F HIT ] AT F

AT, § oF Ao g9 ey
NgA #f St T wAr A -g

wadE  faEar wag fag &
sarifae w ¥ 9wy w_w ¥
e HdAl A FTCATT ag FgT a4F &
Jawt HWAX W w97 w1 & Aie
zafay = aFRF AT & a8 S
frnfarg adi w2 a1 & | & 3 Ave
FAT § o 28 ' R FEEA qER
I AL qAW AR & Fr agaifran
grr =gy, swaar ger arfge )
afg & 72 Simar g o
T wam wer A ot fgere-fans
TR FUF ATT I TAT I FV
mifer &%, IO WBW TER T
famara § @4 7 TN & 9w & 9E
F oot @it A1 w ¥ amdm
S HAT AT AT ABAT £

= wEE : g9ganmf
g, AP H § o sae qE 3
AR FX 9AAT FEAT ARAT § 1 Hfa
3T 4% & f& AW 990 HAY S
qI9 ¥ NUAl W F O ARFR
TE & T ol FW I 9T R
w oY fraam §aE F 0
gafre 4S9 St § st A =vgan

*fEY WY ST AET S T gV

gar wg, fw SuF WTe-an Swm

HHL FM AT mfmﬁ
qgream™l A A, fag & ST
st oI 3T ARAT § | § SR

2 Fr TR H A e & -
gdF ST AT AHA T AT R
SaRt o gIE A0E AR W
#IX g § Rafa a3t 8, &
gu gt wfF sae e § @ fawa i
g apefew A af ®AT
gafanr SOT WY F AW F A
AR A gUTIE 3 U A A F9
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PICEERS e G L L, (1EE)
g He Y w1 ofawiwm gEmE O«
qEAFR FT oAU g, foagr 1
fequft &1 EmE WA O F
Foa wfq Ao ¥ avEeg § ST gEa
fea & Soox wEEw F vy
A T qEAT AEAr )

I AEY ST W g H e
W OIgHT AT Tg A I AT HA
g ar Sty ag wer 2 o owweE
Jo% T g I AATT—I8AT 1 Af7
aedr gur @ fafiw st #
9 fawg 9z afma a@HAT FF UF
arr foam= I3 9T eF Egifaw
wrfgsry i fFE fFaT ST Swar
T o #Y woan v wawar &,

2 BT FTAFEAT WY
? oW o3z w7 ufE

TG T AEA FET JOAT AT |
R F T R emeifaw g 3
eqraAT 2RI Y ST T fEd
FEa ? wifs zar fae @t ar
R % 3% oF W ¥ dRT aw A
akar & WY FIT WT FE AW
AR A TEHIE WA FaeaT i were
Fr o § A mE oA g R ow
T H W AN § HOT w5
UF GRET FI R R AT |
Tafqu & ogN qg gEAT AR
FAL, § PATTRAT F1 A T A G
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TG H fF ogoT Ak I, dweEl
TEH IR 2, TATT AT JAfv ABET
q AT S, IFRAT A i et
G AT IAH W ¥ 79 F-grd At g §
WT &5 I ¥ F1 Jastd q=
FT §, TAF FHEAR T FA. JIE Y
o Aawy sfafEy G ggr
BT ZH &1 TAET & A 1R faa S
qr I AT F HIT AW AT
fedy ot gww T dEE 9T m@IAT
amafea 2 0 & ¥ A9 ez ad W
AWAT & AT T [ T T FRA
g, 0F auer g ST F1oqrhr
FgFed G ATA UIETHW . E,  SEH
fra w0 1% faug a8 2, fage &1
faoa ag § % dF-mgTETHL & St
IET §E, SEH W9 ¥ AWEH, &g
T A9, TG TOF & HY T
3, T wEE T TS A, TEG are
ART EF F TEEEIH gl W1C a7 FA
ST FA1 WA T, T A1 =i
HHA F A9T § VAT &, WE waT
2 S§z wEx whwr fava e
Ifgu, e ¥, AT TR ATEAT
gl

2y

FOT, § AF TSAT ATEIT FATHA
HT #, Feaw S99 aF sAai
faar #T a9l FeY 2 1 g0 A w2
AT 2 T a1 A § dgeT g o
AT F ZAT ) TS F FT F
Foem g1 AT g4 W% g T g aie
FAT-FAT €T Far § fF TAT AVE {
W zAd feeTe 9w ugs U § B
iy f9ar ey &0 afaw d
FHIAEET ST H STAAT TLAT, THY g,
§ g woe sYgung g O 5w
frar §, #a7 grE I WA FT
greFT #1E d W o & ey
Ty Feafy w1 faarg g B awat §
Fad wge §4§ gamraga 5 2w
¥ ¥aw wA IR &1 (9 AE 9
g ¥ i voell w7, gl F1 fagTe
ar wgr wfr 7 afsw T ke §F
T OITEAT ATt THA 9T, TP 9T, RO
or B oo ot g T faaw 9T
afsr =1 dfky FATe wr oY wrE faam
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[+ xets Tt

gqr # A 1 At g faIm awer
Hﬁftﬁ:rﬁfaaaﬂﬁ%m faare %
WY T IEY J, TUAEET §T, A
A § qEreRd & fagaw w1 i w9
T A7 fAasl & AmmT & aEe
AT M | F MAAT AV, T Ay
F wg 1 fadt woer qua WO A
ﬁ,#mﬁﬁwrnugm
argar g Fr ar sy St ow fme
'{T&%r T fgare w7 awy § faod A
YA F T g, A g ¥ A
o, #wmmqﬁamm‘@ﬁg‘r $a
yoreae fagas F & v EEES
T Tm wewin et Eiﬁ' Zo&r
FA TAHT qoeaq fagas w1 AT
M gAT T TAFT QITHTST FIX 9T
Fger @ frEw s .
{caan)

eawarx ngRdr, § sifow g
qUAT AFM ) qF wAar § fH oW
awwfwﬁarﬁ,ma'(@ Gu ey
@am%a’rmetaw'%ﬁ*
e @ 90§ T P @ aes
¥ g gt 2 AR wmoawmR &
T, Y IR AN F AR AEN AGAT B
sfe= frax v d ¢ faare Az d e e
F gw framaoE gq@r F87 €, s9
R &Y F @i ¥ ouw s A
wiq &g & faadl & a9-g3 § g AT
mgmnmaﬁﬁwrwag%ﬁ
Tz WX &, T AW ST famEw
g & 5 7g ufesg & s ¥ 3@
AT E—F T FHU AT | FEA F
SN FEAT - AT F AN,
R & 7 ufewg & | 9F WET
Iy guear &t g e ghﬁ ;
zafy § srrrfsra"r%rg@m =gar f§
a1 o1 Fg wiEe g owwar ¥, ar 'ﬁag
ufewg g @i 3 1 g5 wfex o g
AT wfesz ot g1, wF oar A Ty
T WA FFomi oW 8 Wi 3
WY qRTH W) Wav &, T BT A
sueqT F oqr fgg 8 Wik W oW
T Y gufae or a7 @ AfaT g
ar afrey grit 1 "R @1 oaRar s
wfemy &0, a1 afew @1 @,

[RAJYA SABHA]

by Prime Minister 252

wfew ar aawn, g i WMy qmE
T g oW AT &
dfex gt o afers gei TR AT 7
Fumar g, W@ AT q g4 §
arwalﬁmmgfag:r:ra’r

7R g, 7 gq g | 9= A7 Afew
mm@qﬁzaﬂmlqﬁ-{%
o9 ¥ W &g & | saftwg & s
Faal § 0 oo oft Afee § @ A
Rkl

THE DEPUTY CHAIRMAN: Now,-Shri
Satya Prakash Malaviya.

SHRI ASHIS SEN: Madam, I am On a
point of order... (Interruptions)... 1 want to
know whether there was any deal between
that party and the Prime Minister...
(Interruption).. .

THE DEPUTY CHAIRMAN: You
cannot ask this in the name of a point of
order.. . (Interruptions)...

SHRI ASHIS SEN: Otherwise, why should
there be a protest from that side? ...
(Interruptions)...

THE DEPUTY CHAIRMAN: There is no
point of order in this. Please sit down.

=it g8 IETW WIS (ST HRM):
seawmta i, ww sl B aad
afear w1 A7 fagry § ozaEy AT
g FMAT & 1 T gz Fww ad
AT HWEr S & aFded FT AOAG 7
AT AT 9T @t AT g W o Heg
gal, v Gar gwr fw g A
WA T TN HAT Y A7 B0 9rEf =
M7 ATE AT *@%ﬂmﬂa’f%
TaAT-AE FT AF KT & WL FUA
gréf Eﬁ"r Hige At & faafad & =31
T R, WA A AT FT R b rmad
 fw § cafag v g g fr v
it & Y =, aumardr e e,
wAFT &, T W, i aEf
a1 ifear, sFgiTe Sl arferez 77
ot T B %mar HEW-eE H W
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g #reat ¥ 5 oar @ ™ e
BT TIATT §F TA5A St arad|
F oW W Ag frdwar g o Sy o
ATGTTT BT TR T IAHT ST
A WM S | x@faq § wRwar §
HTHC & H9T A€ SRy &v saer
W0 T INFIEHT FHG IR F )

15 L, 1992 ¥ 26 FATE 1992
7% qTOE AR g1 FE £ TaT5
9 B AR AT FARTEAT ST @Y Wi
22 A% ¥ 26 S0E 1992 F 4
§or W O%F FNATC ARl AEET
F fegradl & saEas T &t qf HR
15 FATE 1992 ¥ 26 s 7% @M
frator ®0F AT @1 A F T HEY
¥ 9T I § & 15 o
¥ 26 FETE 1992 a% TG 4T FHAAT
faafor #wr gor 8, 3w famfor Ry
F1 AT T =R S fanior s
gm%ﬁrﬁaﬁw%mmr' T
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SHRI SOMAPPA R. BOMMAI
(Orissa): Madam Deputy Chairman, after two
weeks of debate on this issue, the statement
has been made by the Prime Minister and I
welcome it. Though it is a belated and a
temporary truce, it is welcome.

At the outside I would like to congratulate
and express gratitude to the judiciary of this
country, both the Allahabad High Court and
the Supreme Court, which have risen to the
occasion. where the executive utterly failed,
and enforced the rule of law and implemented
the Constitutional provisions. Our judiciary
has handled a very sensitive political situation
in a highly exemplary way where the
politicians have failed. Therefore, I express
repeated gratitude to the judiciary for saving
the secularism, the secular fabric of the
Constitution, and for saving the democratic
process. I would also like to congratulate both
the Lok Sabha and the Rajya Sbbha...
(Interruptions) .

AN HON. MEMBER: For delaying it!

THE DEPUTY CHAIRMAN: Let him
speak.

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: Have some people been
deputed to make , running commentary?

SHRI SOMAPPA R. BOMMAL I felt very
hurt when the hon. Member, Shri Bhandareji
of the Congress Party made a comment on the
functioning of this House saying that this
House has wasted time for the last two weeks.
It is a contempt of the House according to me.
It is a breach of privilege.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE) . You move a motion of
privilege against me.

SHRI SOMAPPA R. BOMMAIL: Let
me do my duty. But for the pressure and but
for the strong and determined efforts made by
the Members of the Lok Sabha and the Rajya
Sabha, Government would not have moved,
and it would have remained a silent. snsctator
for another two or three weeks.
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THE DEPUTY CHAIRMAN: Let
me put the records straight. What Mr.
Bhandare, as I understood, referred to was
that there was a listed business before the
House, that there were questions listed before
the House and that there were Bills listed, but
we had to adjourn the House which was never
done before. So, as a Member of the House
who is elected and has taken oath of the
Constitution, he had to say that. It was not a
contempt of the House. I as a presides officer
will not like such a remark.

SHRI SOMAPPA R. BOMMAI: The
question before the country, the question
before the nation was not , simple question. It
was a breakdown of the Constitution,
according to the Prime Minister himself.
When there is a breakdown of the
Constitution, how can this House be a silent
spectator and do the routine business?
Therefore, I congratulate the Members of the
Lok Sabha and the Rajya Sabha for exerting
pressure, moral pressure on the Government,
particularly the Prime Minister who has acted
at last and has come with a very good,
peaceful, temporary solution.

Now I would like to seek some clarifi-
cations. It may not be out of place for me to
mention that I was associated with the
exercise to find a solution to this problem
when the National Front Government was in
power. I had the occasion and was in power. I
had the occasion an* the opportunity to have
round of discussions with the religious sects of
Hindus, religious sects of Muslims and also
the respected leaders of the BJP and other
parties. I must mention for future guidance
that we had come nearer to the solution of the
problem. Even details about reference to the
Supreme Court what were the issues to be
referred and how it was to be done, were all
there, But ultimately certain forces came in
the way and the solution was not possible.
Now, in the background of what has happened
during the last three-four months, I would like
to suggest this. Madam, earlier in the 2nd
November meeting of the NTC, it was decided
that negotiations should start to find a
solution,
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an amicable solution. But thereafter, no
initiative was taken. Then, the U.P.
Government acquired the land and the
construction of the Ram Mandir was started.
When the matter was raised in both the
Houses of Parliament, the hon-Home Minister
was good enough to say that he would take all
necessary steps. He is also on record as
having said that, if necessary, they would
acquire the land and, after the delegation
visited Ayodhya and reported back, he would
not hesitate to invoke article 356. Madam,
myself and my party are against the invoking
of article 356 in this matter or in any other
matter, unless it is inevitable.

After the NIC and .Parliament Mem-
bers' delegation visited Ayodhya on
April 7, we submitted a report. The
first suggestion in that report was that a
meeting of the NIC should be called
immediately and that the matter should
also be discussed in Parliament. The
second suggestion was that the U.pP.
Government should be asked not take a
hasty decision and disturb the status.quo.
These were the recommendations of the
Committee. Thereafter, nothing happen-
ed. The report was not even circulated to
the Members of Parliament. It was not
even debated in Parliament  during the
last Session. Then, the NIC Standing
Committee met. I suggested to the hon.

Home Minister, who is also the
Chairman of the Standing  Committee,
that the NIC should Dbe called because,

alreaay, the VHP had announced that
they would begin construction work on
Oth July. The Home Minister was
good enough to agree.  He assured that the
NIC would meet before the  present
Session of Parliament. He agreed that
this was an urgent matter and that, be-
fore the Parliament Session commenced,
the NTC would be called. May I know
from the hon. Prime Minister, why was
not the NIC called before the Parliament
Session? Why was it postponed to  18th
July? (Time bell rings). Why was it
not called when you know fully well that the
construction work was going to commence?
It was not a secret. The VHP had made it
clear before that they would start the
construction work on 9th July,



257 Statement

I would like to know from the hon. Prime
Minister, why did he not initiate a dialogue
with the saints, with the VHP, with
whomsoever concerned? Had he done that.
we could have avoided the tense situation
which prevailed in she country. We could
have avoided the erosion of the dignity and
authority of the judiciary. We could have
avoided the erosion of the authority and
honour of Parliament, Why was there delay?
Will there be delay again, or. will the
dialogue to started immediately? (Time-hall
rings).

My next question is about the negotiations
part. I would make a humble suggestion to the
hon. Prime Minister in this regard. Of course,
he has chosen not to consult the political
parties till now. But at least the Hindu
religious leaders and the Muslim religious
leaders should be called for talks and their
suggestions heard.. Then, if necessary. you
can call leader; of political parties. I would
suggest that the Hindu religious heads and the
Muslim religious heads \should be called
separately first and then YOU can have a joint
meeting. This will go a long way. The
religious heads of both the communities are
more reasonable and more concerned with the
people than the politicians. Let me be frank.
We are all politicians. We have an eye on the
vote banks. If I do this, how marry Hindus
will vote for me?If I do this, will the Muslims
come to my party or not? These sort of
considerations will not help in finding a
solution to the problem. Therefore, we have to
rise above partisan interests. We have to rise
above  petty communal and  caste
considerations. We must think of the nation.
we must think of the people. T have talked to
them and it is my experience that they are
very reasonable. If the matter is left to the reli-
gious heads of the Hindus and Muslims. T
think solution is more possible.

Lastly, about referring the matter to the
Court, I agree with hon. Pramod Mahajan.
Judicial process is protracted and prolonging.
All of us are aware of it. Last time the
difficulty arose because we wanted to refer
only one issue to the
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Supreme Court, whether thre was a man-dir
before the mosque was built, but there was no
agreement. What happens to the queston of
title? Title suits are pending. Today there are
two sets of liti-cation pending before the High
Court— ore is of consolidated suits that are
pending since 1950 and the other is challeng-
ing the land acquisition. A number of orders
are passed by the Court in the suit as will as in
the writ petition. If a final solution is to be got
through the judiciary, not only pending suite
but the pending writ petitions in the High
Court are -to be consolidated, issues which are
to be decided are to be framed and then a
time-frame has to be given. If the issues are
reduced to a minimum, if the documents and
evidence are produced, the Courts can give
judgement within a... (Time belt rings).
Madam, [ am giving. suggestions.

THE DEPUTY CHAIRMAN: But give
them in a limited time. I would be very
thankful.

SHRI SOMAPPA R. BOMMAIL I
am concluding,

I would suggest that while framing the
issues, a", the documents, which are available
with the U.P. Government and the Central
Government could be consolidated and
referred to.

1 would like to know from the Prime
Minister whether in the dialogue with! the
Sadhus, in the dialogue with the respected
leaders of the BJP, there is any assurance that
if the talks fails, if negotiations, failed and if
the matter was referred to the judiciary, that
decision would be binding on everybody.
Have they accepted this position? Otherwise,
it will be a futile exercise. Unless all the
parties, all the political parties concerned, the
Hindu organisations and the Muslim
organisations under what ever name they are
there, give a clear-cut undertakinc which is
solemnly to be accepted and acted upon, the
reference to the judiciary would be a futle
exercise. I do not want to refer to the
statements of different people because just to
maintain that stand, that public posture, they
might have issued those statement, but you are
the best judge  Certain things I do
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not want to disclose here. I myself and my
party are for an amicable solution,. If you call
us for giving advice or suggestions, we will
be submitting them.
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SHRI N. K. P. SALVE (Maharashtra):
Madam, a nation grateful to the Prime
Minister, heaved a sigh of relief when it was
announced that the kar seva in Ayodhya
would be suspended. The announcement was
made two or three days ago, and the kar seva,
as a fact, we are told, was suspended
yesterday at four o'clock.

Madath, despite very strong, tendentious
pressures and despite very unwise and grave
provocations to invoke article 356 to dismiss
the U.P. Government, it is a matter of quite
some gratification that the Prime Minisiter did
not succumb either to these pleassures or to
the provocations and took the path of
reconciliation, conciliation and persuation
Which has paid such very rich dividends.
What has happened? The settlement that has
come about, I am really proud, is aa
unequivocal vindication of our commitment to
the secular values and our commitment to the
rub of law.

Madam, there is fringe benefit. In the
whole matter as it has come out, there is a
fringe benefit which 1is priceless and
invaluable, according to me. Because of the
deft manner in which the Prime Minister has
handled the situation, he has been able o
marginalise and wrest the entire initiative out
of die hands of those people who were com-
munalising the Ayodhya issue to aggran-
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dise their Own narrow political interests. He
has winsted the initiative out of their hands,
and in that context, I would like to know from
the Prime Minister....

AN HON MEMBERS: How long?

SHRI N, K. P. SALVE: He has wres-ted
the initiative, and thereby I don't want it to go
back again into their hands. That is my
answer and hence my query to the Prime
Minister through you, Madam.

There are two sentences, Madam, which are
rightly the reiteration of the commitment we
have made in our election manifesto. One, in
para, Congress Party is for construction of the
temple without dismantling the mosque.
Already the work on the Seshavatar Mandir
has commenced. I do hope honestly that our
commitment to construct the temple still
remains, that it has to be complied with and
that the Mandir which is being constructed is
over and above what we have committed in
our party manifesto. The second question,
which is really an important one, arises from
what is stated in para 8 and I quote:

"The purpose of this exercise is to bring
about an amicable settlement through
negotiations. In case it becomes
necessary, the litigation pending in
various courts on the subjects could be
cosolidated and con-sideied by one
judicial authority,

If a settlement can be brought about and with
his unmatched skill in persuading people to
accept things and with the trust he enjoys of
the nation and of the two comm unities, if he
can do that, we wish him all luck to arrive at
some negotiated settlement. The nation will
then heave a sigh of relief again. That is the
best solution to the problem. I don't know to
what extent courts would be able to find a
really satisfactory solution, but, God forbid,
should that not happen, what is stated is that
the litigations peo4lng before various courts
will be consolidated and brought before one
judicial authority. This is, a matter of
somewhat concern and I would want him to
clarify one aspectof the  matter.
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There is a time-bound programme that has
been taken up. Four months is the time. II' the
matter should go to one judicial body i.e. the
Supreme Court, then so far as the litigation
pending before the Allahabad High Court is
concerned, that can be taken cars of in four
months, time. But there is a litigation pending
in the courts, which is a very ticklish issue. It
inter alia involves the question of the title
referred fo by Mr. Bommai. It is a civil
dispute. A large many documents will have to
be examined and a large many witnesses will
have to be examined. That matter cannot be
finalised within the four months' ime.
Therefore, what 1 would like to know from
the Prime Minister is in what he has said here,
"that the negotiations that were carried out,
was there any commitment over the matter
which is pending in the district courts and
over which. ..

SHRI MADAN BHATIA (Nominated):
There is no litigation in the district courts.
The case stands transferred to the Allahabad
High Court. There is only one litigation
regarding the title and that is in the Allahabad
High Court. Nowhere else.

SHRI SATYA PRAKASH MALAVIYA:
But that is the original suit.

SHRI MADAN BHATIA: The only
litigation which is pending in the Supreme
Court is with regard to the acquisition.

SHRI N. P. K. SALVE: I stand corrected.
One is related to the construction on the
property acquired and another is with
'reference to the title. Now, if the dispute
relating to the title is transferred, then the
Supreme Court will examine it in accordance
with the provisions of the law. It would have
to go to the evi-dence. Therefore, I would like
to know from the Prime Minister—because
even if the other issue is resolved for the time
being, the construction of the temple on the
land acquired, will take care of the situation
very substantially— whether there is any
commitment to transfer the other dispute also.
If there is any such commitment. that might
be clarified.
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SHRI PRAKASH YASHWANT AM
BEDKAR (Nominated): This
is an issue which I think
is of graev concern not just of
the temple and of the mosque. I don'-
know whether the Prime Minister has
taken into consideration the aspects men
tioned by Mr. Pramod Mahajan. One of
the those instrumental in  bringing
about this settlement was also Mr. Pra
mod Mahajan. Today again we have
heard Pramod Mahajan stating whatever
it be the masjid is going to be destroyed
and the temple is going to be built. That
was the full content. I would like to
know whether just construction of a tem
ple or a Mandir is an issue. I don't think
that is an issue. That issue has been
built up to create a theocratic State. As
far as the first step is concerned, crea
tion of a theoreratic State, I think the
BJP has woo. Itis a question of...

SHRI PRAMOD MAHAJAN; I strongly
object to this. BJP has never been in favour
for of a theoratic State. There is no question
of a theocratic State .Unnecessarily he is
making a mention about the BJP. 5.00 P.M.

SHRI PRAKASH YASHWANT AM-
BEDKAR: This is my interpretation of the
whole situation. I have not commented on
anybory's statement. I am telling about the
situation'as it is existing now.

= e Fiw Awdt ¢ dEw, yNT
A a8 FIT £ fw. .. (T gw)

THE DEPUTY CHAIRMAN: I did not
hear.

SHRI PRAKASH YASHWANT AM-
BEDKAR: You might run away from it. But
you are creating a State here which is going
to be a theocratic State. You might be having
your own opinion on it. But let me express
my own opinion.
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SHRI PRAKASH YASHWANT AM
BEDKAR: Madam, we are not living in
the Ashoka era. But We are living in
the 20th century. Let us face the 20th
centrury .......... {Interruptions) . . .

THE DEPUTY CHAIRMAN: Mr. Prakash,
there is a point of order.

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Madam, my good friend, Mr,
Pramod Mahajan has made a defamatory
remark to the memory of Ashoka and that
should not form part of the proceedings .

SHRI PRAMOD MAHAJAN: What is
defamatory about it).. .(Interruptions) ...

SHRI S. JAIPAL REDDY: Madam, the
history of BJP is totally different from our
hisotry. That is the problem.

R e o (dEh, "W
& Fgr f5 diwss ¥ fossh &
e qWEE dErE &t ar ag 94
T=i4 f& ¥ wivaee Fr feew &¢
w g

THE DEPUTY CHAIRMAN: We
are discussing neither about Ashoka the Great
nor about Aurangzeb. We art only discussing
the Prime Minister's statement
(Interruptions) ...

SHRI S. JAIPAL REDDY; Madam, I have
raised a point of order. King Ashoka is known
as the greatest king in the history of the world.
We shall not allow any remark defamatory to
his character over here.

SHRI PRAMOD MAHAJAN: I cannot say
he was the greatest king. He may say it. I think
that Shivaji Maharaj was the greatest king.
There can be , difference of opinion about
1t.

THE DEPUTY CHAIRMAN: Okay, we
are not discussing about history.

it s wEeAdy {afed
grrer) - RER, TEIN WS AU
* AR ¥ W fo G %, oW
fee & feee faar s
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SHRI S. JAIPAL REDDY:

Madam,
What happened to my point of order?

On the demand of every Member that the
Prime Minister should come before the House and
make a statement, he came and made a statement.
Though it is a very serious discussion, [ am very
sorry to say that they are not interested in
discussing about the statement. Instead they are
going in a wrong direction. I am sorry about

THE DEPUTY CHAIRMAN; I cannot give
any ruling on that because I am not a student
of history... (Interruptions).,.

oY dwe Arcmw A A A
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THE DEPUTY CHAIRMAN: I said, please
sit down. I can give any ruling concerning
this House. I am not a student of history. So
please don't ask me to give a ruling on that.

A1 W ITIRT W WAL - *
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SHRI SUBRMANIAN SWAMY: They
write their own history.

THE DEPUTY CHAIRMAN: I have not
permitted you. It is not going on record.

SHRI PRAKASH YASHWANT AM-
BEDKAR: Madam, I think we are distressing
from the subject. ... (Interruptions) ...

THE DEPUTY CHAIRMAN; Mr. Azmi,
if any one of you will not obey my ruling, I
am going to name you.
Please siti down.

(Interruptions)...
Nothing is going on record.

Fo W A st

*Not recorded.

it.. .(Interruptions) ... I am not permitting you.
Will you pleased keep quiet?

That is not going on record. What is said
about King Ashok is not going on record.

SHRI JAGDISH! PRASAD MATHUR:*

THE DEPUTY CHAIRMAN: It is not

going on record. I have said nothing i» going
on record.

SHRI JAGDISH PRASAD MATHUR:*

MAULANA OBAIDULLAH KHAN
AZMIL.*

DR. JINENDRA KUMAR JAIN;*

SHRI KAILASH NARAIN SA-
RANG:*

THE DEPUTY CHAIRMAN: It
is not going on record.

SHRI
THUR:*

JAGDISH PRASAD MA-

MAULANA OBAIDULLAH KHAN
AZMI:*

SHRI
RANG:*

KAILASH NARAIN SA-

st AN FAT YT
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Shal} I adjourn the House.
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It is very sad.
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Shri Ambedkar. Please confine yourself to
this statement.

SHRI PRAKASH YASHWANT
AMBEDKAR: Madam, this is the first step in
which the history of the country is being
moulded. First, you talked with the BJP; then
with the VHP and the RSS and then with the
Sants and the M ah antes.

This
is exactly where they are leading to. The BJP
could have talked on behalf of the Sants. But
they have not done that. They went to the
extent of giving a face to the Saints and the
Ma-hants. That is why I am saying that this is
the first step in which the BJP is moving.
Who has won and who has lost, the history
will decide. But I will
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congratulate the Prime Minister for keeping his
nerve on this issue. This is 9 war of nerves and
in this war of nerves, the BJP is using the issue
of Ram, Janma Bhoomi—Babri Masjid to
excite the masses and the generation which
has changed or the new generation that has
come. The new generation that has come,
tie B.J.P, wants to mould the whole
generation into a feeling of anti-Muslim and
build up a feeling in favour of the Hindus.
This is what  the basic plan is. May I
know from the Prime Minister as to how he is
going to tackle this issue. I don't think it is
either a consideration of the temple or of the
mosque. Even if the Muslims are generous
and say,, "we will hand over the place and
build a temple." there will be other temples
which will be coming up, there will be other
issues which will be will be roused. In fact, that
has been the game plan. I would like to know
from the Prime Minister as to how he is going
to tackle this issue. Tris is I feel, the crux of
the issue. I have spoken on this issue, I
have been asking this House and the
Government whether they consider this as a
political issue or an admi-nisjtrative  issue
which  can  be) decided by the court.
According to me, thisis a political issue
and not an issue of the court. If it is a
political issue, then it will have to be fought on
a political front in a situation where the
generation is changing. If the generation is
changing here, I will appeal to all the political
parties that irrespective of  our feelings, we
will have to decide this issue once and for
all. I would like to remind you as to what
Pandit Jawaharlal Nehru had said while putting
a lock. He said, "this is a Pandora's box. The
day you open it, you will be blown away by it."
I am again reminded of his words that in the last
six days that have passed, it was as good as
we were being blow off. May I request the
Prime Minister not to look at it from an
administrative angle or from the  court's
angle? The statements says he is looking at it
from an administrative and court's point
of view. Idon't think it amounts to that. It is
a political issue. This House would like to
know as to how the
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Prime Minister will proceed on this issue.

THE PRIME MINISTER (SHRI P.
V. NARASIMHA RAO): Madam con
sidering the fact that much of the debate
has, perhaps, not gone on record, my
task is comparatively easier. I am grate
ful to the hon. Members who have
sometimes asked questions but more of
ten offered excellent suggestions. I as
sure them that all those suggestions, even
if they have been given in the context of
asking for clarifications, will be taken as
suggestions and they will be a valuable
help in the task that the Government and
all of us are going to undertake here
after. I am happy to note that Mr.
Bommai has been associated with; trie
exercise undertaken by the previous Go
vernment. I would like to solicit his
full cooperation and involvement in
what we are goingg to undertake here
after and I assure him that we will take!
full advantage of his experience inside
and whatever he has seen while he was
doing the  exercise. And we
will associate him naturally with (he process
as we will associate with many other
Members who are knowledeg-able, who
volunteer their services. We will be
consulting political parties and I am glad to
say that even today after I made this
statement, I went home, I got a call from the
leader or one political party, to say that he
gives me a personal commitment of working
with me. I am grateful to all the parties. They
are coming round to this view that enough is
enough. We cannot have this issue burning all
the time and burning the country in the
process. Therefore, the atmosphere, as I se it,
has changed dramatically within the last
twenty-four hours, forty-eight hours and let us
see how we can consolidate this change and
bring about anew atmosphere.

So far as this statement goes, as I said, it is
meant for a limited purpose, the meeting was
meant for a limited purpose, \and I am glad to
say that that that purpose was served by the
meeting, (purpose was served, by the meeting.
I would like to categorically state that what I
have stated here is the sum total of what
happened, the full complete, tmabridgsd and
undiminished account of
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what transpired between me and the sadhus. 1
do not have to add anything more to this. This
is a statement which is complete in itself.

Again i would like to very categorically
state that what I have stated represents the
whole truth and there was nothing behind or
before or hidden. No deal of any kind—I
don't believe in deals. It is not just possible
for me. It is not just possible; maybe, that is
my weakness. I have to act transparently and
I insist on acting transparently.

The question was raised whether I
had assured the sadhus that I would be
bringing a constitutional amendment. It
seems to be an insult to my intelligence
that with a minority there and with
a minority here the Prime Minis
ter  could assure anyone of a
constitutional amendment. Also the
sadhus are very learned people, and for them
to believe me is something totally fantastic. So
I could not have given such an assurance, I did
not give an assurance and there is no question
of giving such an assurance.

Now there is another very important
question about the four months' period or less
than four months' period., because I have said
'within' in the statement. I think there can be
no ambiguity about it because & is very cearly
stated. When Mahajanji read the Hindi
version, which is not quite clear, may be, there
was something, some discrepancy or what. |
will have to look into it once agin. It reads: "In
case it becomes necessary, the litigation
pending in various Courts on the subject could
consolidated and considered by one judicial
authority, whose decison will be binding on
all parties. This would require a fairly elabo-
rate exercise at Government level and
appropriate Submissions to the Courts for
their consideration." I just cannot say This,
'Go straightaway to such and such court." 1
have to go to the court and the court has to
agree to entertain this.

There is a lot of exercise that needs to be
done before it goes to any forum. That
forum has to agree.tion That forum has to
agree. The executive has no such powers
under the Constitution to say
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that, whether they like it or not, they will
have to do it. This is not correct and I
express my belief that this exercise at
Government level could be expedited and
completed within four months' time. The
exercise which we have to do, which
Bomaiaiji has been doing, which has re
mained unfinished, needs to be picked uP
once agin. The threads have to
be picked where they had been left and, may
be, there are many other leads that we have to
collect. So, that is the exercise which needs
four months. It is not one week. Within one
week this cannot be done. If you do it in one
week it becomes counter-productive. We will
be going with some half-baked thing which
will result in something very unsatisfactory.
Therefor, it does, in my humble opinion, meed
four months' time. I have no way of telling
that power, that body, which hears the case to
comlete it in a given time. I have no way of
telling that po-time. I just cannot do it and I
told this to the Sadhus. I said, "this is meant
for my exercise. After that, in case it goes to a
forum or to an authority, I have no power at
all to tell that authority to complete this within
such and such time." They underload it per-
factly and they only said, "Would you not
request?" All of us can request that authority.
There is no problem at all. That is done
everywhere. A lawyer can go to the court and
say 'My Lord, I want this is to' be taken up
first or second for such and such reason. There
is an urgency about it." This is pleaded all the
time. So, they had no doubt about it; I have no
doubt about it; therefore, the House need not
have any doubt about it.

Madam, a question was raised that the -
political parties were not consulted. I have had
a full meeting with Mr. V. P. Singh. Mr.
Somnath Chatterjee Mr. Ram Vilas Paswan,
quite a few of them who gave me very valuable
suggestions on wha is to be done. I had a
meeting. It is not three or four days back but a
little earlier because ultimately what, according
to them, should be done was what I wanted to
know and T did get their suggestions. Those
suggestions I don't hare to relat butI did find
those suggestions
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quite useful. S, it is not true
that I  have not asked any other poli-cal
party. Whether I should call the Sa-dhus, this
I agree, 1 did not ask them because this was
done earlier. Mr. Bhandare has said, the
Sadhus themselves told me that they had seen
other Prime Ministers and they were told such
and such thing and so on. So, I don't think
the Sadhus are out of bounds to the Govern-
ment. Therefore, what I would like  to say
is that there was neither any occassion nor any
time for any consultation on this particular
aspect because they, I thought, could
perhaps put a stop to the work if I talked to
them. [ had reason to believe that. I was told
by several friends and leaders, "Why don't you
talk to them?" Suppose. I had said, "I don't
want fo talk them", what would history say?

SHRI S. JAIPAL REDDY: Just one
minute, Mr. Prime Minister.

SHRI P. V. NARASIMHA RAO: Yes,
yes.

SHRI S. JAIPAL REDDY: We would like
to make it clear that none of us ever objected
to PM's meeting with the Sadhus. After all,
they are respected in our country. Ji he had
that impression I would request him to be
clear about that.

SHRI P. V. NARASIMHA RAO:
So, I think, it is common ground that you have
to talk to people who can deliver the goods at
a particular moment. In a particular situation. I
know; in that situation, at that moment, they
alone could prove instrumental in putting a
stop to the work. Now these are the points
which I thought I coulu respond to. On all
other points which are mostly by way of sug-
gestions and also by way of doubts— what
about this, what about that—I can only say
that the doubts in my mind are no less in
number than the doubts raised. We have io
find answers to all those doubts. I just do not
have the answers, of us has because if that had
been so, Bommaiji[s exercise would have been
completed and would have succeeded much
earlier than he even expected it, because there
have been difficulties, there are difficulties.
May be, we will come up again
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[Shri P. V. Narasamha Rao] with the same
difficulties when we do the same exercise
but then in a different atmosphere. Perhaps
what did become an obstacle yesterday may
not become  an obstacle tomorrow or at least
such  an insurmountable obstacle. There is
always a difference in the intensity of a
particular  problem when circumstances
change. I find today that every party in
India and the ipeeple in general in India do
not want the continuance of this conflict. Nei-
ther the Hindus want it, nor the Mus-EBIS
want it  nor the Christians want it, nobody
wants it except the enemies of India. No one
in India would like  to oblige the enemies
of India by doing anything or saying
anything which will continue this agony for
the whole nation. So, I would like to submit,
Madam, that .tne time is ripe, the atmosphere is
very favourable and this is the time when we
would really pick up threads and see what-we
can do if we cannot solve our problems
ourselves. I am afraid no one is going to
solve them for us. It is I who suffer; it is this
nation which suffers; it is this country which
suffers and we  cannot blame anyone else!
There is no British  Government to 'be
blamed today. Therefore, I would like to say
that I have taken note of all the

suggestions that have been given I have made a
cate-gorical statement about certain doubts be-
ing raised. I think this is the first step in the
new chapter being opened and Iwant, I
request, I implore the Members to see that this
task which is being taken tip in a different
atmosphere today succeeds and we are rid of

this agony for the nation. Thank you.

THE DEPUTY CHAIRMAN: Now,
statement by the Agriculture Minister. [The
Vice-Chairman (Shri H Hanumanthappa) in
the Chair]

STATEMENT BY MINISTER

Price Policy for Raw Jute for 1992-93
Season
THE MINISTER OF AGRICULTURE
(SHRI BALRAM JAKHAR): Sir, the Go-
vernment of India has fixed the Minimum
Support Price (MSP) for TD-5 grade of raw
jute >".". Assam for the year 1992-93
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season at Rs. 400 per quintal. This marks an
increase of Rs, 25 per quintal over the price
fixed for the last year. The corresponding
prices for other varieties and grades of raw
jute shall fee fixed by the Jute Commissioner
of India Ministry of Textiles, in the light Of
normal market price differentials.

The Jute Corporation of India (JCI) will
undertake price support operation in raw jute
as and when required. The Corporation would
take its decision in res pect of jute
transactions on a commercial basis and make
its purchase from the cultivators at prices that
may be warranted by the prevailing market
conditions, but in no case below the
MSP.

The increase: in Minimum Support Price is
expected to encourage the farmers to invest
more in jute cultivation and raise the
production/prcductivty of raw jute.
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